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Foreign Fundg

~ 2170, SHRI SAMAR MUKHERJEE:
Will the lilinister of HOME AFFAIRS
be pleased to state:

(a) whether the institutions name-
ly Vidushak Karkhana, Shahdol, Ma-
dhya Pradesh, Social Ac‘lon for Rural
end Tribal Inhabitants of India (Sar-
thi), Panchmatal District, Gujarat,
Vivekananda Adivasi Kalyan Samiti,
Village Chantyagara, Bankura - Dist-
rict, West Bengal and Sewa Ahmeda-
bad have been receiving forelgn con-

tifbutions under the Forelgn Contri-.
bution (Flegulation) Act, 1876 durmg .

the perioj 1981 to 1984

(b) it so, the amount received by
these institutions, ye‘dr-wise; and

(¢) the countrieg from where the
funds have originated and the names

of the organisations who have contri-

l%uteq, to the funds? '

THE MINISTER OF STAIE IN
THE MINISTRY OF PERSONNFL,
PUBLIC GRIEVANCES AND PEN.
SIONS AND 'THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDA.-
MBARAM): (a) Sewa, Ahmedabad
hag reported the Tteceipt of foreign
contribution under the Foreign Cont-
ribution (Regulation) Act, 1976 dur-
ing the period from 1881 to 1084,

[RAJYA SABHA ]

to Questions 76

Vidushak Karkhana, Shahdol, Madh.
ya Pradesh Social Action for Rural
and Tribal Inhabitants of India (Sar-
thi), Panchmatal District, Gujarat;
Vivekananda Adivasi Kalyan Samati,
Village Chantyagara, Bankura  Dis.
trict, West Bengal have not reported
the receipt of contributiong  during
the above period.

(b) and (¢) Information is annex.
ed. [See Appendlx CXLI, Annexure
No. 99],

Foreign Funds received hy varlous
Organisations

2171, SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what is the total amount of
foreign fundg which have been receiv-
ed by various organisationg under the
Foreign Contribution (Regulation)
Act, 1976 in the years 1983 and 1984;
and

(b) what is the break-up of these
amountg from each foreign country}

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
PUBLIC GRIEVANCES AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDA-
MBARAM): (a) According to the in-
formation available with us regarding
foreign funds received by various or-
ganisations under the Foreign Contri-
bution (Regulation) Act, 1976 follow
ing amounts were received in the
countfry in the years 1983 and 1984:

1983...Rs. 264.22 crores,
1984.. .Rs, 253.98 crores.

(b) Information is annexed. [See ’
Appendix CXLI, Annexure No. 100].

leing of Cardamom Price

2172, SHRI R. T. GOPALAN: Will
the Minister of COMMERCE pe plea.
sed to state:
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(a) whether an enhanced interna-
tiona] price is being fixed on the
OPEC formula for cardamon; and

(b) if so, the details of the same
and the steps taken to give a more
réasonable remunerative price to car-
damom growers to encourage them to
grow more cardamom?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKAR): (a)
No, Sir. g

(b) The Spices Board is implemen-
ting a number of developmental sche-
mes to encourage cardamom growers
t0 grow more cardamom and increase
productivity. However, the returnto
the growers on their produce depends
on many factors like domestic de-
mand, interna‘iona] market situation.
crop ava'lability ete.

Purchase of Cardamom

2173. SHRI R. T, GOPALAN: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether any action has been
initiated with regard to his statement
2-3 months ago at Madurai that STC
and CTC will be asked to purchase
cardamom from the caradmom growWers
at an agreed price for export pur-
poses,

(b) if so, how much caradamom
has since been purchased by STC and
CTC during the above period; and

(c) if no action has been taken, will
- Government take necessary steps to
encourage the cardamom growers by
purchasing at lest from the beginn-
ing of the next year, as there are no
foreien orders for cardamom?

THE MINISTER OF COMMERCE
(SHR" P. SHIV SHANKER): (a) and
(b) Yes, Sir. The STC and CTCL
have already initiated action in this
regard and have procurej g quantity
of 6908 Kgs and 100334.9 Kgs, respec-
‘wely till 11-3-1987,

{17 MAR. 1987]

to Questions 78
{c) Does not arise,

Death of a Delhi Police Constable

2174. SHRI DEBENDRA NATH
- BARMAN:

SHRI M. A, BABY:

Wili the Minister of
AFFAIRS be pleased to state:

(a) what are the details of the

HOMB

‘relief given by the Government to the

family of the Delhi Police constable
who jumped to death recently;

(b) what are the reasons for such
extreme action taken by the  said
constable; :

(c) whether the G(;vernment has
conducted any inquiry to know the
reasons for such action; and

(d) if so, what are the details of
the findings and if not, what are the
reasons for not conducting an inquiry?

THE MINISTER OF STATE IN THE
MINISTRY ©OF HOME AFFAIRS
SHRI CHINTAMANI PANIGRAHI:
(a) In addition to the normal pen-
sionary benefits admissible to  the
family of the deceased, a maintenance .
a’lowance of Rs. 200/. per montl;
hag been sanctioned from the Delhi
Police Mutual Benefit fund.

(b) 0 (d) The deceased has lett
behind a suicide ncte in which he has
written that he was ending his life
as he was unable to bear the after
effects caused by the Olium Gas
leakage in December, 1986,

Staff Strength of Ashok Hotel
New Delhi

2175. SHRI SURAJ PRASAD: will
the Minister of TOURISM bg pleased
to state:

(a) whether staff strength in each
category of workmen as well as
officers has been fixed in Ashok Hotel,
New Delhi; and

(b) if so, when and what are the

details thereof?



